
fnukad%& 

Date:  12.07.2024 

 

 

 

  
To, 
 

 The Registrar, 

 Hon'ble National Green Tribunal, 

 Copernicus Marg,  

 New Delhi. 

 E-mail-judicial-ngt@gov.in 
 

Sub:-  Submission of status report in pursuant to order dated 25.04.2024 passed by 

Hon'ble NGT in the matter of Original Application No. 472/2024, Sampurna 

Nand Vs MO. Shah & Ors. 
                

Sir,   
 

 In Compliance of Hon'ble NGT order dated 25.04.2024 in the matter of O.A. No. 

472/2024, Sampurna Nand Vs MO. Shah & Ors., the status report is being filed 

herewith.  
 

 It is requested that status report may be presented before the Hon'ble Tribunal 

for kind consideration. 

 

Encl.: As above. 

 

 

 

 

 
 

Endt. No. & date as above. 

Copy to:- 

1. District Magistrate, Mirzapur for kind information please. 

2. Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, Lucknow 

for kind information & necessary action please. 

3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for kind information 

and necessary action please. 

4. Shri Pradeep Mishra, Advocate, Supreme Court, 138, New Lawyer's Chamber, 

Supreme Court of India, New Delhi-110001. 

 

 

 
 

    

 

  

lanHkZ la[;k%& 
 

Ref.No.:  G0704/O.A. No. 472/2024      v0vf/k0@2021 

dk;kZy; % edku la[;k 162] mÙkj eksgky ¼fudV p.Mh gksVy½ 

jkcVZ~lxat] lksuHknz&231216 

bZ&esy % rosonbhadra@uppcb.inv0vf/k0@2021 

Office: House No. 162, Uttar Mohal (Near Chandi Hotel) 

Robertsganj, Sonbhadra-231216 

E-mail: rosonbhadra@uppcb.in/k0@2021 

Yours faithfully, 

 

 
(U.K. Gupta) 

Regional Officer 

Sonbhadra. 
 
 

 

 

Regional Officer 

Sonbhadra. 
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Compliance Report in pursuant to order dated 25.04.2024 passed 

by Hon’ble NGT in the matter of Original Application No. 472/2024, 

Sampurna Nand versus M/s MO Shah & Ors. and order dated 

12.03.2024 passed by Hon’ble NGT in the matter of Original 

Application No. 521/2022, Sampurna Nand Vs. State of U.P. 

   

1. That Hon’ble NGT vide its Order dated 12.03.2024 in the matter of Original 

Application No. 521/2022, Sampurna Nand Vs. State of U.P., instructed the 

following:- 

 “21…All the Project Proponents of mining leases are directed to file their compliance 

reports in response to the reports of the Joint Committee, UPPCB and District 

Magistrate, Mirzapur with details of action taken/contemplated for the compliance of 

consent conditions as applicable to them within one month by email at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the 

form of Image PDF and sent copy thereof to the Member Secretary, UPPCB. In view of 

complexity of the issues involved regarding compliance of environmental 

clearance/consent conditions imposed on the lease holders, we consider it appropriate 

to constitute a committee comprising of Member Secretary, UPPCB as Chairperson, 

representative of SEIAA, Lucknow and representative of Principal Secretary, Irrigation 

and Water Resources Department, Government of Uttar Pradesh as Members for 

examining/assessment/ verification of the compliance reports filed by the Project 

Proponents of the mining leases regarding compliance with the environmental 

clearance and consent conditions imposed by SEIAA and UPPCB. The Director Mining 

and Geology, Uttar Pradesh shall take remedial action for cancellation/modification of 

the leases which are found close to Jargo Dam and UPPCB shall take action regarding 

ordering of closure/revocation of closure in view of non-compliance/compliance with 

the EC and consent conditions. The SEIAA will be the nodal agency for coordination and 

compliance in this regard. 

22. List for further consideration on 25.04.2024…” 
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2. Accordingly, the following members have been nominated by the 

concerned departments for the said committee:- 

a. Shri Sanjeev Kumar Singh, Member Secretary, UPPCB, Lucknow. 

b. Dr. Ratan kar, Member SEAC-1, SEIAA UP, Lucknow. 

c. Shri Siddharth Kumar Singh, Chief Engineer (Son), Irrigation and Water 

Resource Department, Varanasi. 

3. The mining lease holder namely M/s Shri Mohd Shah (Building Stone), 

Village-Bhagautidei, Tehsil-Chunar, District-Mirzapur has submitted his 

representation against closure order dated 19.02.2024 issued by UPPCB. 

4. That in compliance of Hon'ble NGT order, the joint committee conducted 

the site visit on dated-04.05.2024 of the concerned Mining Lease for 

verifying compliance status of the representation. The report of joint 

committee is attached herewith and marked as Annexure-1. As per the 

report of joint committee, the conclusion is as follows: 

.......... The Committee concludes that the mining lease namely M/s Shri Mohd 

Shah (Building Stone), Village-Bhagautidei, Tehsil-Chunar, District-Mirzapur 

has obtained environment clearance from District Level Environment Impact 

Assessment Authority (DEIAA) vide Ref. no. 17/Parya/DEAC/Sand 

Stone/MZP/2016 dated-19.07.2016.  

  That MoEF&CC has vide OM dated 28.04.2023, in compliance of 

order dated 07.12.2022 passed by Hon'ble National Green Tribunal in O.A. 
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No. 142/2022 in the matter of Jayant Kumar vs. Ministry of Environment, 

Forest and Climate Change, had provided a window period of one year for all 

SEIAAs to re-appraise the Environmental Clearances (ECs) issued by DEIAA 

from 15.01.2016 to 13.09.2018 and grant fresh ECs. Subsequently, based on 

the representation requesting for extension of time period provided in the 

OM dated 28.04.2023 mentioned above, the MoEF&CC vide OM dated 

15.03.2024 extended the time period for re-appraisal of ECs issued by DEIAA 

by a further period of six months till 27.10.2024. 

  Project proponent has not obtained EC (re-appraised/fresh) from 

SEIAA in compliance of above directions.  

  In compliance of Hon'ble NGT order dated 18.04.2024 in O.A. No. 142 

of 2022, MoEF&CC Govt. of India vide office memorandum dated 07-05-2024 

has directed that continuance of mining all over India under mining leases 

executed on the basis of ECs granted by DEIAA after 13.09.2018 is prohibited 

with the exception in respect of cases where ECs granted by DEIAA for such 

mining leases have been reappraised and found valid by SEIAA or fresh ECs 

have been granted by SEIAA. 

  Therefore in light of above directions issued by MoEF&CC, the 

project proponent should be allowed to operate only after getting EC 

(reappraised/fresh) from SEIAA for the mining project............. 

5. That in light of recommendation of joint committee, UPPCB has not 

revoked the closure direction dated 19.02.2024 issued to the mining lease 
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as the project proponent has not obtained the Environmental Clearance 

from SEIAA in compliance of O.M. dated 28.04.2023 issued by MoEF&CC, 

Govt. of India and has disposed the representation of the mining unit with 

direction that the project proponent can be allowed to operate only after 

obtaining the Environmental Clearance from SEIAA UP vide letter dated 

25.06.2024. The copy of letter dated 25.06.2024 is attached herewith and 

marked as Annexure-2.  

 The above compliance report is being filed for the kind perusal and 

consideration of this Hon'ble Tribunal. 

 

 (U.K. Gupta) 

Regional Officer 

U.P.P.C.B. 

Sonbhadra 
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